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[MR. SPEAKER in the Chair]
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PUNJAB

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
Mr. Speaker, Sir, according to informa-
tion received from thg State Government
of Punjab, the Governor of Punjab had
prorogued the Punjab Legislative Assem-
bly on the 11th March, 1968. The
order, duly authenticated by the Chief
Secretary to the Government of j
was notified in the Official G
13th March, 1968, and copies
were circulated to all concerned.
order of prorogation was also notified
by the Secretary, Punjab Vidhan Sabha,
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in a potification dated the 13th March, Deputy-Speaker,

and copies were circulated to all con-
cerned. The Punjab Legislature (Re-
gulation of Procedure in relation to fin-
ancial business) Ordinance, 1968, was
promulgated on the 13th March, 1968.

scssion of the Punjab Legisla-
tive Assembly was summoned and the
House mct on the 18th March.

It is also reported that, when the
House commenced its proceedings, onc
of the members of the Opposition ob-
jected to the presence of some strangers
inside the Chamber. The Speaker is
reported 1o have observed that he had
allowed some additional temporary
Watch and Ward staff inside the Cham-
ber. At the instance of thc members,
the Speaker is, however, reported to
have directed such additional staff to
leave. This was followed by a number
of Privilcge Motions which have been
referred to the Privilege Committec.
Thereafter, the aforesaid Ordinance
promulgated by the Governor was plac-
ed on the Table of the House. The
Speaker ulso read out a message under
article 175(2) of the Constitution from
the Governor. Punjab, to the Assembly.

It is stated that the Leader of the
Opposition then raised a point of order
challenging the constitutionality of the
Governor's order re-summoning the
House. A long discussion lasting about
three hours followed. At the end of
the discussion, the Speaker gave a rul-
ing that the summoning of the House
to mect on the 18th March, 1968, was
illegal. He is also reported to have re-
affirmed his carlier decision announced
on March 7, adjourning the House for
two months. After this, the Speaker
and some of the members of the Opposi-
tion left the House. A little later, the
Deputy-Speaker called the House to
order and conducted the proceedings of
the House. The various items of the
budget were then adopted by the House.
The House is also reported to have
passed the Appropriation Bill. ...

SHRI JYOTIRMOY BASU (Dia-
mond Harbour) : It is a political ban-
ditry.

SHRI Y. B. CHAVAN : On the com-
pletion of the aforesaid business, the
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after securing the
necessary leave of the House, admitted
a Motion for the removal of the Speaker.
The House was then adjourned to meet
on the 5th April, 1968.

I understand that there was some
disorder in the House whep the Speaker
left thc Housc and before the Deputy-
Spcaker could restore order. I pro-
foundly deplore the unseemly i
in the Housc and fervently hope
such incidents will not occur in the
future. It is incumbent on every ome
who wants democracy to function pro-
perly to use his influence to ensure that
decorum and propriety are maintained
in Legislatures.

SHRI JYOTIRMOY BASU : You
were the architects, and now yom de-
plore it!
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MR. SPEAKER : I would make an
appeal. You may ask for time to dis-
cuss it, because not only you, Mr.
Indrajit Gupta also has got to say some-
thing. That means we will have to
begin discussion here and now. There-

fore, 1 would say, you ask for time; I
will fix up some time.

SHRI NAMBIAR (Tiruchirappalli):
Sir. we want some time for discussion.

MR. SPEAKER : Then there will be
no discussion now. Both cannot be
there, only ome of the things. If mot
immediately, 1 will give you some ﬁmc
and as we have been doing, we may dis-
cuss it.

SHRI INDRAJIT GUPTA (Alipore):
In the morning to-day, Sir, you were
enough to suggest that we should be
patient and wait until the Government
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[Shri Indrajit Gupta)

gets an oppoftunity to state the facts
and give information in the House after
which you will take your decision. Sir,
it is all a bit of an anti-climax. We get
much more information from the Press.
I am only suggesting, Sir, the future
course. In view of the fact that the
Home Minister read out a statement
which all of us think has given no inkl-
ing, whatever, of the thinking of the
Central Government on this subject and
as to what is going to happen, it is ab-
solutely of immediate importance that
this House should be allowed to have
the fullest possible discussion. Sir, 1
would request you to admit onc of the
adjournment motions which have been
tabled and lct us have the discussion
tomorrow.

SHRI RANGA (Srikakulam) : Sir,
I do not know how an adjournment
motion would serve our purpose. But
I am not quite sure in my mind where
the Government of India comes in and
how this House and m what manner can
go into this matter and give satisfaction
to the people as well as to ourselves, It
might be much better if in your own
wisdom you take time and then guidec
us and help us to have a two-hour dis-
cussion, merely on its own, without go-
ing into the adjournment motion or
anything like that. We have asked the
Government to give us a statement.
They have given us a statement. It may
be adequate or it may not be. It may
be accurate or may not be. But, then
we cannot blame the Government of
India because it is not this Government
which is responsible for all these things.
Therefore, we have also to think for
ourselves in what manner and to what
extent we can find fault with this Gov-
ernment and take them to task or give
them advice to the best of our know-
ledge.

DR. SUSHILA NAYAR (Jhansi) :
Sir, 1 have a suggestion to make.

MR. SPEAKER : It is all suggestions
to the Chair only and not to the
Minister.

DR. SUSHILA NAYAR : The Rajya
Sabha is discussing Punjab affairs at
5 O'clock. Sir, somehow, every time
the Lok Sabha ijs left behind.
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MR. SPEAKER : My goodness | We
are one week ahead. Last week only
we discussed this. You do not know
what is happening in Lok Sabha. You

seem to forget everything about Lok
Sabha,

DR. SUSHILA NAYAR rose—

SHRI NAMBIAR : What the hos.
Minister stated now is not the fact, Sir.

MR. SPEAKER : Why don't you
allow the hon. Lady Mcmber to have
her say ?

DR. SUSHILA NAYAR : Sir, what
I am trying to say is this. It is possible
that I might have been absent when
some thing was discussed here. But
some latest dcvelopments have taken
place and, as 1 understand, the state-
ment of the Home Minister will be dis-
cussed perhaps for a couple of hours
or for whatever time you allow., Sir,
is it necessary to put it off till tomorrow?
Gould not we do it to-day ?

MR. SPEAKER : Let me¢ see. It
is u very good suggestion. (Inrerrup-
rions) What is wrong ? The hon. Mem-
ber also bas a right to make a suggestion,

SHRI NAMBIAR : Sir, the Governor
summoned the legislature, it was called
and it was adjourned, rightly or wrong-
ly, by the Speaker. Thercafter, some-
thing has happened which he himself
says was most unfortunate. But we
know that doors were closed, the ladder
was brought in and pcople got in. These
are all reported in the Press.

MR. SPEAKER : Tomorrow he can
say.

SHRI NAMBIAR : My submission is
this. We come into the picturc very
much, because an hon. Member in this
House asked whether we come into the
picture. We come into the picture and
we should know whether we are going
to have Parliamentary democracy and
constitution to continue in this country
or not. If the ruling party has taken
a decision to give a go-by to that, if
they have taken such a decision to give
a go-by, we must know that, Sir. '

MR. SPEAKER : Order, order.
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SHRI NAMBIAR : My submission is
this. Therefore, it is a fundamental and
basic issue.

MR. SPEAKER : Why are you .go-
ing into undisputed facts?

SHRI NAMBIAR : We will discuss it
for two or three hours at your discretion,
Sir. We will do it tomorrow.

SHRI BAL RAJ MADHOK (South
Delhi): Last time, Sir, when a discus-
sion took place in this House 1 pointed
out that it is not a purely constitutional
issue, but it is a political issue also. In
Punjab, there is a very explosive situa-
tion which is developing there. And,
therefore, Sir, it is very necessary that
we should take up the Adjournment
Motion and do something about it. There
is no time to waste.

SHRI G. VISWANATHAN (Wandi-
wash) : The Home Minister has not
stated anything about the passing of the
Budget after the Speaker adjourned the
House and somebody occupied the
Chair, What happened after the Speaker
left the Chair?

MR. SPEAKER : The point is this.
I would request the hon. Member to
resume his seat. I share the concern
expressed by you. All that the Home
Minister said was that the Deputy
Speaker occupied the Chair, order was
restored and then proceedings were
held. Whatever happened, he did not
go into the details.

sft grzw fagrdt arqa@t ;e AW
G &<k =& g a1 gAry feed
WIFT ET AFGAT UE FTAFAE ¢

MR. SPEAKER : That, you will
bave to decide. Not I, but the whole
House has to decide whether the Deputy-
Speaker will sit here or not. It is a
different matter. Whatever it is, I am
not going into that aspect at all
just now. It is a very very ticklish sub-
ject. I do not want to go into it as to
who will occupy the Chair. Till now I
do not propose vacating it. So that
question would not arise.
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Thercfore, after we did discuds that.
On that day when you gave me Notite
you yourself was surprised that I allow-
ed it immediately,. We said, all right,
we will discuss. Therefore, it is not as
though you shut out discussion. This
is the forum where the whole nation
can express their point of view. If that
is not given then there is absolutely no
chance. Therefore, I agree we should
have discussion; I am not against it. Let
us fix up the programme. 1 am mpot
against it. Let me consult the leaders.
Let us have the discussion tomorrow at
5.0clock or 6 O'clock. 1 will sec
that. My difficulty is this. I can really
allow more discussions if I can regulate
the discussion. Whenever one hour dis-
cussion is allowed, if ten people get up
on this side and t¢en people on the other
side, that itself will take three hours.
Now. that is the only bottleneck for me.
If, from the Opposition two or three
Members speak und from Government
the Minister and one or two others, I
could allow more number of discussions.
That is my difficulty. That is your
difficulty also. 1 can understand that.
Anywhere, when important things take
place. ..

SHRI S, M. BANERIJEE (Kanpur) :
Plcase do not use your ballot, Sir.

MR, SPEAKER : I won't. Even in
respect of calling names partywise, when
vne Member of a panty has spoken, and
another Member of the same party
wants to spcak or express some point
of view, the same thing happens, and 1
allowed it. But there is the difficulty
about the time and regulating the dis-
cussion and all that, Any way I do not
want to say anything more. We
had discussion last week. Immediately
something happened. On the same day
I allowed discussion here. While the
other Sabha can discuss centain matters,
you should not compare ourselves with
them. You should nowhere bring that
comparison in this House. We are in-
dependent, We take our own decisions
here and decide what we discuss, They
are cqually independent and they take
their own decisions. At one time they

‘may discuse amy matter one weck liter.

That does not matter. Please, for
Heaven's sake, don't bring 1n  Rajya
Sabha here. It is a different House.
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Mr. Speaker].

We discuss matters according to our own
light. Let us not compare oursclves.
saying we shall discuss or not discuss.
We are not barred because we discussed
once. I shall fix up some time. When
I come at 11 O’clock tomorrow we shall
ses and fix up some time, and so 1
promise you that we shall have the dis-
cussion,

About the Adjournment Motion, 1
wish to say this. About two days ago.
I read in the newspaper that in one of
the States, the Speaker had announced
that whenever Demands are there before
the House, Adjournment Motion arc
not necessary. The point is, you can
throw out the Government by defcating
it on onc of the Demands. Therefore.
it is not by Adjournment Motion that
we discuss such matters. T have already
suggested to Shri Vajpayee that we
should bave 3 discussion, not an Ad-
journment Motion on every issue,

SHRI SAMAR GUHA (Contai): Let
it not be a post-mortem discussion,

MR. SPEAKER : It is post-moriem.
What is happening is happening in the
Punjab Assembly, not here,

SHRI SAMAR GUHA : Probably the
Punjab Assembly will be coming here.

MR, SPEAKER : It is a different
matter. It is not in my hands. Govern-
ment will take a dccision. The Punjab
Assembly will take a decision. not even
the Government perhaps. Therefore.
tomorrow we shall fix up,

SHRI INDRAIJIT GUPTA : We find
from the newspaper reports that sume
ladder had been brought in. Does the
hon. Home Minister know anything
about it ?

MR. SPiEAKER: Even the Homc
Minister might not know who put the
ladder, who put whom, who fell down
and who got up; I am sure that he does

"SHRI Y. B. CHAVAN : No.

MR, SPEAKER : Therefore, he may
have to call some people from the As-
sembly to find out about that, That is
not a small miatter,
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SHRI SAMAR GUHA : Here is the
classic democratic practice of the resto-
ration of order by ladder!

MR. SPEAKER : We shall fix up
tomorrow,

15.46 HRs.

DEMANDS FOR GRANTS (RAIL-

WAYS), 1968-69 AND DEMANDS

FOR SUPPLEMENTARY GRANTS
(RAILWAYS), 1967-68—Contd.

MR. SPEAKER : Now, we shall
take up the Demands Yor Graats relating
to the Railways. The hon. Railway
Minister,

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : It is with
profound sorrow that I rise to reply to
the various points mentioned by hon.
Members in the course of the discussions
that have taken place on the Demands
for Grants for the Railways for the year
1968-69, because this morning we had
the tragic ncws about a serious accident.
Hon. Member were rightly very much
exercised over the fact that on the rail-
ways such serious accidents should hap-
pen frequently.

MR, SPEAKER : The hon. Minister
may just resume his seat for a2 minute.

I think the discussion on the Punjab
situation can take place tomorrow bet-
ween 5 and 7 p.m.

SHRT ATAL BIHARI VAJPAYEE :
Why not make it 4 pm.?

MR, SPEAKER ; Wg can have a few
minutes’ extension after 7 p.m, if neces-
sary.

SHRI C. M. POONACHA : As men-
tioned earlier, T have decided that Gov-
ernment should order a judicial inquiry
into the matter. ...

SHRI S. M. BANERJEE: Will it
be on a Government motion ?
MR. SPEAKER : Let us see.

SHRI C. M. PONNACHA : ... and
that a High Court judge should be in
charge of this judicial inquiry, Other



